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Review Application
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Original Appliczticn Nos o5 of 1993

Generel #enager, Bgsteln failway, Calcutta

angd Others.

APPLI CANTS.
By A dvocate Sti A. Sthalekar.
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Keview Applic+tion No. 13 of 1996
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Criginal Appl#cation No, 899 of 1993

General Manager, Eastern Railway, Calcutte

aind Others.

Applicants

By Advocate Sri A. Sthal ekar,
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Gepal Singh and Others.
Respondentse.
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Original Application No. 07 of 1993
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General Manager, Eastern Hailway, Calcutta
and.Qthers,

APPLICANTS.
By Advolceta Srl A« Strelelaz
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S.N. Tiwari ang Others.
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Review Apolication No. 13 4% 1996
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Original Application No. 9205 of 1993
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General Manager, Eastern kailway, Calcutta

and Others.
&PFLICANTS.
By Advecate Sri A, Sthalekar, T
Vse
Ramagys Rai and anoth; |
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Original Application No « '898 of 1993
! bl M
General Manager, Egstern hailway, lCal cut]ta

and Other »
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Chandra Bhan Lal and Others .

RESPONDENTS.

QBEL EB (BY CLEGULATION)

By Hon'ble Lr. heK. Saxenas Member ( J )
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moved on the ground thai ihe judgment of'Krishne

Prasad Gupte Vse. Controller, Frinting enc Stationery
1995(6) SCALE 89' nowhe] e debar s=- <7« Tribunal

from exercising the alilprnaidve jurisgiciion

under sectiocn 1% of Administrative Tribunal Act.

Such an exercise can be done only when the infirmity
of the sward given by the Prescribed Autmrit}; cannct
be cured in appeal under section 17 of Payment of Waues
Act. We do not see such @ ground. So far as exer cising
the jurisdicticn under section 17 of the sesid Act
jtself is concerned, the Tribuna{has no jurisdiction.
Trus, there is o ground of reviews As such, they

/

stand rej ected. P
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